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NHRC 

NHRC, India takes suo motu cognizance of the reported killing and burning of 5 

members of a family on suspicion of practicing witchcraft in Purnia district of Bihar 

Press release 

National Human Rights Commission 

https://nhrc.nic.in/media/press-release/nhrc-india-takes-suo-motu-cognizance-reported-

killing-and-burning-5-members 

New Delhi: 16th July, 2025 

NHRC, India takes suo motu cognizance of the reported killing and burning of 5 members 

of a family on suspicion of practicing witchcraft in Purnia district of Bihar 

Issues notices to the Chief Secretary and the Director General of Police, Bihar, calling for 

a detailed report on the matter within 2 weeks 

The Commission also directs the State government to provide counseling and take steps 

to ensure safety of the 16-year-old boy, the sole surviving member of the victim family 

and an eyewitness to the incident 

The National human Rights Commission (NHRC), India, has taken suo motu cognizance 

of a media report that five members of a family, belonging to Scheduled Tribe, including 

three women, were allegedly hacked to death and their bodies were burnt on suspicion 

of practicing witchcraft in Purnia district of Bihar in the night on 6th July, 2025. 

The Commission has observed that the contents of the news report which, if true, raise 

serious issues of violation of human rights. Therefore, it has issued notices to the Chief 

Secretary and the Director General of Police, Bihar calling for a detailed report on the 

matter within two weeks, including present status of the investigation of the case and 

arrest of the perpetrators. 

The Commission has also directed the State Government to provide counseling and take 

steps to ensure safety of the 16-year-old boy, who is, reportedly, the sole survivor of the 

victim family and an eyewitness to the painful incident. 

According to the media report, carried on 8th July, 2025, the 16-year-old sole surviving 

boy of the family, has informed the police that a mob of around 50 people stormed into 

their house, accusing his mother of practicing witchcraft. The mob first assaulted his 

mother with bamboo sticks, calling her a witch. Then they attacked the rest of his family, 

who came to rescue her, and hacked all of them to death in front of him. Later, the 

assailants allegedly carried the bodies of the victims around 100-150 meters away from 

their house and set them ablaze. Reportedly, the villagers suspected the death and illness 

of a boy in the village was caused by the victim family, by practicing witchcraft. 
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PIB 

NHRC, India takes suo motu cognizance of the reported killing and burning of 5 

members of a family on suspicion of practicing witchcraft in Purnia district of Bihar 

Issues notices to the Chief Secretary and the Director General of Police, Bihar, calling for 

a detailed report on the matter within 2 weeks 

The Commission also directs the State government to provide counseling and take steps 

to ensure safety of the 16-year-old boy, the sole surviving member of the victim family 

and an eyewitness to the incident 

https://www.pib.gov.in/PressReleseDetailm.aspx?PRID=2145220 

Posted On: 16 JUL 2025 4:22PM by PIB Delhi 

The National human Rights Commission (NHRC), India, has taken suo motu cognizance 

of a media report that five members of a family, belonging to Scheduled Tribe, including 

three women, were allegedly hacked to death and their bodies were burnt on suspicion 

of practicing witchcraft in Purnia district of Bihar in the night on 6th July, 2025. 

The Commission has observed that the contents of the news report which, if true, raise 

serious issues of violation of human rights. Therefore, it has issued notices to the Chief 

Secretary and the Director General of Police, Bihar calling for a detailed report on the 

matter within two weeks, including present status of the investigation of the case and 

arrest of the perpetrators. 

The Commission has also directed the State Government to provide counseling and take 

steps to ensure safety of the 16-year-old boy, who is, reportedly, the sole survivor of the 

victim family and an eyewitness to the painful incident. 

According to the media report, carried on 8th July, 2025, the 16-year-old sole surviving 

boy of the family, has informed the police that a mob of around 50 people stormed into 

their house, accusing his mother of practicing witchcraft. The mob first assaulted his 

mother with bamboo sticks, calling her a witch. Then they attacked the rest of his family, 

who came to rescue her, and hacked all of them to death in front of him. Later, the 

assailants allegedly carried the bodies of the victims around 100-150 meters away from 

their house and set them ablaze. Reportedly, the villagers suspected the death and illness 

of a boy in the village was caused by the victim family, by practicing witchcraft. 
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NHRC 

राष्ट्र ीय मानव अधिकार आयोग, भारत ने धिहार के पूधणिया धिले में िादू-टोना करने के संदेह में एक 

पररवार के 5 सदस्ो ंकी कधित हत्या और शवो ंको िलाने की घटना का स्वतः  संज्ञान धलया है। 

पे्रस विज्ञप्ति 

राष्ट्र ीय मानि अविकार आयोग 

https://nhrc.nic.in/media/press-

release/%E0%A4%B0%E0%A4%BE%E0%A4%B7%E0%A5%8D%E0%A4%9F%E0%

A5%8D%E0%A4%B0%E0%A5%80%E0%A4%AF-

%E0%A4%AE%E0%A4%BE%E0%A4%A8%E0%A4%B5-

%E0%A4%85%E0%A4%A7%E0%A4%BF%E0%A4%95%E0%A4%BE%E0%A4%B0-

%E0%A4%86%E0%A4%AF%E0%A5%8B%E0%A4%97-

%E0%A4%AD%E0%A4%BE%E0%A4%B0%E0%A4%A4-%E0%A4%A8%E0%A5%87-

%E0%A4%AC%E0%A4%BF%E0%A4%B9%E0%A4%BE%E0%A4%B0-

%E0%A4%95%E0%A5%87-

%E0%A4%AA%E0%A5%82%E0%A4%B0%E0%A5%8D%E0%A4%A3%E0%A4%BF

%E0%A4%AF%E0%A4%BE-%E0%A4%9C%E0%A4%BF%E0%A4%B2%E0%A5%87-

%E0%A4%AE%E0%A5%87%E0%A4%82-

%E0%A4%9C%E0%A4%BE%E0%A4%A6%E0%A5%82-

%E0%A4%9F%E0%A5%8B%E0%A4%A8%E0%A4%BE-

%E0%A4%95%E0%A4%B0%E0%A4%A8%E0%A5%87-%E0%A4%95%E0%A5%87 

नई विल्ली: 16 जुलाई, 2025 

राष्ट्र ीय मानि अविकार आयोग, भारत ने विहार के पूवणिया वजले में जािू-टोना करने के संिेह में एक पररिार 

के 5 सिस्ो ंकी कवित हत्या और शिो ंको जलाने की घटना का स्वतः  संज्ञान वलया है। 

आयोग ने विहार के मुख्य सविि और पुवलस महावनिेशक, को नोवटस जारी कर 2 सिाह के भीतर मामले 

की विसृ्तत ररपोटि मांगी है। 

आयोग ने राज्य सरकार को पीव़ित पररिार के एकमात्र जीवित सिस् और घटना के प्रत्यक्षिशी, 16 िर्षीय 

ल़िके को परामशि प्रिान करने और उसकी सुरक्षा सुवनवित करने के वलए किम उठाने का भी वनिेश विया 

है। 

राष्ट्र ीय मानि अविकार आयोग (एनएिआरसी), भारत ने एक मीविया ररपोटि का स्वतः  संज्ञान वलया है वजसमें 

िताया गया है वक 6 जुलाई, 2025 की रात को विहार के पूवणिया वजले में जािू-टोना करने के संिेह में 

अनुसूवित जनजावत के एक पररिार के पांि सिस्ो,ं वजनमें तीन मवहलाएं भी शावमल हैं, की कवित तौर पर 

हत्या कर िी गई और उनके शिो ंको जला विया गया। 
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आयोग ने पाया है वक समािार ररपोटि, जो यवि सत्य है, तो यह मानि अविकारो ंके उलं्लघन का गंभीर मुद्दा 

है। इसवलए, आयोग ने मुख्य सविि और पुवलस महावनिेशक, विहार को नोवटस जारी कर मामले की ितिमान 

जााँि की प्तथिवत और अपरावियो ंकी वगरफ्तारी सवहत िो सिाह के भीतर मामले पर एक विसृ्तत ररपोटि 

मांगी है। 

आयोग ने राज्य सरकार को 16 िर्षीय ल़िके को परामशि प्रिान करने और उसकी सुरक्षा सुवनवित करने 

के वलए किम उठाने का भी वनिेश विया है, जो कवित तौर पर पीव़ित पररिार का एकमात्र जीवित व्यप्ति 

और िििनाक घटना का प्रत्यक्षिशी है। 

8 जुलाई, 2025 को प्रकावशत मीविया ररपोटि के अनुसार, पररिार के एकमात्र जीवित ििे 16 िर्षीय ल़िके 

ने पुवलस को सूवित वकया है वक लगभग 50 लोगो ंकी भी़ि उनके घर में घुस आई और उसकी मााँ पर जािू-

टोना करने का आरोप लगाया। भी़ि ने पहले उसकी मााँ को िायन कहकर िांस के िंिो ंसे पीटा। विर 

उन्ोनें उसके पररिार के िाकी सिस्ो ंपर, जो उसे ििाने आए, हमला वकया और उसके सामने सभी को 

मार िाला। िाि में, हमलािरो ंने कवित तौर पर पीव़ितो ंके शिो ंको उनके घर से लगभग 100-150 मीटर 

िूर ले जाकर आग लगा िी। िताया जा रहा है वक ग्रामीणो ंको शक िा वक गााँि में एक ल़िके की मौत और 

िीमारी का कारण पीव़ित पररिार द्वारा जािू-टोना करना िा। 

***** 
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Hindustan Times 

NHRC issues notices to Bihar govt, DGP over killing of 5 family members on 

suspicion of witchcraft 

https://www.hindustantimes.com/india-news/nhrc-issues-notices-to-bihar-govt-dgp-over-

killing-of-5-family-members-on-suspicion-of-witchcraft-101752670930110.html 

PTI | Published on: Jul 16, 2025 06:32 PM IST 

NHRC issues notices to Bihar govt, DGP over killing of 5 family members on suspicion of 

witchcraft 

New Delhi, The NHRC said on Wednesday that it has issued notices to the Bihar 

government and the state's police chief over reports that five members of a Scheduled 

Tribe family were allegedly hacked to death and their bodies burnt on the suspicion of 

"practising witchcraft" in Purnia district earlier this month. 

NHRC issues notices to Bihar govt, DGP over killing of 5 family members on suspicion of 

witchcraft. The National Human Rights Commission has also directed the state 

government to take steps to ensure the safety of a 16-year-old boy, the sole surviving 

member of the family and an eyewitness to the alleged incident, and provide counselling 

to him. The NHRC has taken "suo motu cognisance of a media report that five members 

of a family, belonging to Scheduled Tribe, including three women, were allegedly hacked 

to death and their bodies were burnt on suspicion of practising witchcraft" in Bihar's Purnia 

district on the night of July 6, the rights panel said in a statement. 

The commission observed that the contents of the news reports, if true, raise serious 

issues of violation of human rights. Therefore, it said it has issued notices to the chief 

secretary and the director general of police of Bihar, seeking a detailed report in two 

weeks, including the present status of the investigation of the case and arrest of the 

perpetrators. 

According to the media reports published on July 8, the 16-year-old sole surviving 

member of the family has informed police that a mob of around 50 people allegedly 

stormed into their house, accusing his mother of practising witchcraft, the statement said. 

The mob first allegedly assaulted his mother with bamboo sticks, calling her a witch. Then 

it attacked the rest of the family members who came to rescue her and hacked all of them 

to death in front of the survivor, it said, quoting the reports. 

Later, the assailants allegedly carried the victims' bodies around 100 to 150 metres away 

from their house and set those ablaze, the NHRC said. Reportedly, villagers suspected 

that the illness and death of a boy in the village were caused by the victim family by 

practising witchcraft, it added. 

This article was generated from an automated news agency feed without modifications to 

text. 
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Free Press Journal 

NHRC Takes Suo Motu Cognisance Of Alleged Witchcraft Murders In Bihar; Seeks 

Report From State Authorities 

https://www.freepressjournal.in/india/nhrc-takes-suo-motu-cognisance-of-alleged-

witchcraft-murders-in-bihar-seeks-report-from-state-authorities 

July 16, 2025 

The National human Rights Commission (NHRC), India, has taken suo motu cognizance 

of a media report that five members of a family, belonging to Scheduled Tribe, including 

three women, were allegedly hacked to death and their bodies were burnt 

on suspicion of practicing witchcraft in Purnia district of Bihar in the night on 6th July, 

2025. 

The Commission has observed that the contents of the news report which, if true, raise 

serious issues of violation of human rights. Therefore, it has issued notices to the Chief 

Secretary and the Director General of Police, Bihar calling for a detailed report on the 

matter within two weeks, including present status of the investigation of the case and 

arrest of the perpetrators. 

The Commission has also directed the State Government to provide counseling and take 

steps to ensure safety of the 16-year-old boy, who is, reportedly, the sole survivor of the 

victim family and an eyewitness to the painful incident. 

According to the media report, carried on 8th July, 2025, the 16-year-old sole surviving 

boy of the family, has informed the police that a mob of around 50 people stormed into 

their house, accusing his mother of practicing witchcraft. The mob first assaulted his 

mother with bamboo sticks, calling her a witch. Then they attacked the rest of his family, 

who came to rescue her, and hacked all of them to death in front of him. Later, the 

assailants allegedly carried the bodies of the victims around 100-150 meters away from 

their house and set them ablaze. 

Reportedly, the villagers suspected the death and illness of a boy in the village was 

caused by the victim family, by practicing witchcraft. 
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The News Mill 

NHRC takes suo motu cognizance of witchcraft-related killings in Bihar 

https://thenewsmill.com/2025/07/nhrc-takes-suo-motu-cognizance-of-witchcraft-related-

killings-in-bihar/ 

Written By: ANI | Published on: Jul 16, 2025 

The National Human Rights Commission (NHRC) of India has taken suo motu cognisance 

of a media report regarding the alleged murder and burning of five members of a 

Scheduled Tribe family in Purnia district, Bihar, on the night of July 6. 

The incident reportedly occurred due to accusations of witchcraft. 

The NHRC has raised serious concerns over potential human rights violations and issued 

notices to the Chief Secretary and Director General of Police, Bihar. 

The Commission has sought a detailed report within two weeks, encompassing the 

current status of the investigation and any actions taken against those responsible. 

In addition, the Commission has urged the State Government to ensure the safety and 

psychological support of the sole survivor, a 16-year-old boy who witnessed the incident 

and lost his entire family. 

According to the media report dated 8th July 2025, the boy stated that a mob of around 

50 individuals entered their home, accused his mother of witchcraft, and violently 

assaulted her. The family members who tried to intervene were also attacked and killed. 

The bodies were reportedly moved and set on fire approximately 100-150 meters from 

their residence. 
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LatestLY 

India News | NHRC Takes Suo Motu Cognizance of Witchcraft-related Killings in 

Bihar 

Get latest articles and stories on India at LatestLY. The National Human Rights 

Commission (NHRC) of India has taken suo motu cognisance of a media report regarding 

the alleged murder and burning of five members of a Scheduled Tribe family in Purnia 

district, Bihar, on the night of July 6. 

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognizance-of-

witchcraft-related-killings-in-bihar-7000576.html 

Agency News ANI | Jul 16, 2025 06:14 PM IST 

New Delhi [India], July 16 (ANI): The National Human Rights Commission (NHRC) of 

India has taken suo motu cognisance of a media report regarding the alleged murder and 

burning of five members of a Scheduled Tribe family in Purnia district, Bihar, on the night 

of July 6. 

The incident reportedly occurred due to accusations of witchcraft. 

The NHRC has raised serious concerns over potential human rights violations and issued 

notices to the Chief Secretary and Director General of Police, Bihar. 

The Commission has sought a detailed report within two weeks, encompassing the 

current status of the investigation and any actions taken against those responsible. 

In addition, the Commission has urged the State Government to ensure the safety and 

psychological support of the sole survivor, a 16-year-old boy who witnessed the incident 

and lost his entire family. 

According to the media report dated 8th July 2025, the boy stated that a mob of around 

50 individuals entered their home, accused his mother of witchcraft, and violently 

assaulted her. The family members who tried to intervene were also attacked and killed. 

The bodies were reportedly moved and set on fire approximately 100-150 meters from 

their residence. (ANI) 

(The above story is verified and authored by ANI staff, ANI is South Asia's leading 

multimedia news agency with over 100 bureaus in India, South Asia and across the globe. 

ANI brings the latest news on Politics and Current Affairs in India & around the World, 

Sports, Health, Fitness, Entertainment, & News. The views appearing in the above post 

do not reflect the opinions of LatestLY) 
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The Print 

जादू-टोना के संदेह में परिवाि के पांच सदस्ो ंकी हत्या को लेकि बिहाि सिकाि को एनएचआिसी 

का नोबटस 

https://hindi.theprint.in/india/nhrc-issues-notice-to-bihar-government-over-murder-of-

five-family-members-on-suspicion-of-witchcraft/843385/ 

भाषा | 16 July, 2025 07:49 pm IST 

नयी दिल्ली, 16 जुलाई (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने दिहार के पूदणिया दजले में इस 

महीने की शुरुआत में कदित तौर पर ‘जािू टोना’ करने के संिेह में अनुसूदचत जनजादत (एसटी) से जुडे एक 

पररवार के पांच सिस्ो ंकी हत्या दकए जाने और उनके शवो ंको जलाए जाने से संिंदित खिरो ंपर दिहार 

सरकार और राज्य के पुदलस प्रमुख को िुिवार को नोदटस जारी दकए। 

एनएचआरसी ने राज्य सरकार को पररवार के एकमात्र जीदवत सिस् और कदित घटना के प्रत्यक्षिशी 16 

वषीय लडके की सुरक्षा सुदनदित करने और उसे परामशि प्रिान करने के दलए किम उठाने के भी दनिेश 

दिए। 

एनएचआरसी ने एक ियान में कहा दक उसने ‘मीी़दिया में आई एक खिर का स्वतः  संज्ञान दलया है, दजसमें 

कहा गया है दक छह जुलाई की रात को दिहार के पूदणिया दजले में अनुसूदचत जनजादत की तीन मदहलाओ ं

समेत एक पररवार के पांच सिस्ो ंकी कदित तौर पर जािू-टोना करने के संिेह में हत्या कर िी गई और 

उनके शवो ंको जला दिया गया।’ 

आयोग ने कहा दक अगर खिर सच है, तो मानवादिकारो ंके उलं्लघन को लेकर गंभीर सवाल खडे होते हैं। 

आयोग ने दिहार के मुख्य सदचव और पुदलस महादनिेशक को नोदटस जारी कर िो सप्ताह में मामले की 

जांच की वतिमान स्थिदत और अपरादियो ंकी दगरफ्तारी समेत दवसृ्तत जानकारी िेने को कहा है। 

आठ जुलाई को मीदिया में आई खिरो ंके अनुसार, पररवार के 16 वषीय एकमात्र जीदवत सिस् ने पुदलस 

को िताया है दक लगभग 50 लोगो ंकी भीड कदित तौर पर उसके घर में घुस आई और उसकी मां पर जािू-

टोना करने का आरोप लगाया। 

भीड ने कदित तौर पर सिसे पहले उसकी मां पर िांस के िंिो ंसे हमला दकया और उसे िायन िताया। 

इसके िाि, भीड ने मदहला को िचाने आए पररवार के िाकी सिस्ो ंपर हमला दकया और लडके के सामने 

ही उन सभी को मार िाला। 

एनएचआरसी ने कहा दक िाि में, हमलावरो ंने कदित तौर पर शवो ंको मृतको ंके घर से लगभग 100 से 

150 मीटर िूर ले जाकर आग लगा िी। 

खिर के मुतादिक, ग्रामीणो ंको संिेह िा दक पीदडत पररवार के जािू-टोना करने से गांव में एक लडका 

िीमार हो गया, दजसके िाि उसकी मौत हो गई। 

भाषा जोहेि पारुल 
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Prabhat Khabar 

NHRC: पूर्णिया की घटना पर मानवार्िकार आयोग ने मुख्य सर्िव और डीजीपी से माांगी ररपोटि 

राष्ट्र ीय मानवाधिकार आयोग ने धिहार के मुख्य सधिव और डीजीपी को नोधिस जारी कर दो हफे्त में मामले 

का धवसृ्तत ररपोिट स ौंपने का धनदेश धदया है. साथ ही आयोग की जाौंि की म जूदा स्थथधत और हत्या में शाधमल 

आरोधपयोौं की धगरफ्तारी को लेकर भी जवाि माौंगा है. आयोग का कहना है धक मीधडया ररपोिट अगर सही है 

तो यह गौंभीर धिौंता का धवषय है. 

https://www.prabhatkhabar.com/national/nhrc-purnia-incident 

By Vinay Tiwari | July 16, 2025 6:12 PM 

NHRC: धिहार के पूधणटया धजले में डायन के शक में आधदवासी समुदाय के पाौंि लोगोौं की हत्या के मामले 

में राष्ट्र ीय मानवाधिकार आयोग भी शाधमल हो गया है. मीधडया में छपी ररपोिट का स्वत: सौंज्ञान लेते हुए हत्या 

के मामले को मानवाधिकार हनन का गौंभीर मामला माना है. आयोग का कहना है धक मीधडया ररपोिट अगर 

सही है तो यह गौंभीर धिौंता का धवषय है. ऐसे में आयोग ने धिहार के मुख्य सधिव और डीजीपी को नोधिस 

जारी कर दो हफे्त में मामले का धवसृ्तत ररपोिट स ौंपने का धनदेश धदया है. साथ ही आयोग की जाौंि की म जूदा 

स्थथधत और हत्या में शाधमल आरोधपयोौं की धगरफ्तारी को लेकर भी जवाि माौंगा है.  

आयोग ने धिहार सरकार को इस मामले का एकमात्र गवाह 16 साल के लड़के को काउौं धसधलौंग के साथ 

सुरक्षा मुहैया कराने का पूरा इौंतजाम करने को कहा है. मीधडया ररपोिट के अनुसार डायन के शक में 50 

लोगोौं की भीड़ ने पररवार पर हमला कर धदया. इस हमले में मधहला की पीि-पीि कर हत्या कर दी गयी और 

धिर पररवार के सदस्ोौं को मारा गया. इस हमले में धकसी तरह एक िच्चा ििकर अपने सौंिौंिी के घर पहुौंिा 

और पुधलस से मामले की धशकायत की. इस धशकायत के िाद मामला सामने आया.  

क्या है मामला 

डायन होने का आरोप लगाकर एक ही पररवार के 5 लोगोौं की िेरहमी से हत्या कर दी गई, धजसमें तीन 

मधहलाएौं  और दो पुरुष शाधमल थे. पूधणटया के राजीगौंज पौंिायत के िेिगामा में इस ददटनाक घिना को गाौंव 

के लोगोौं ने मृतक के पुत्र के सामने ही अौंजाम धदया है. आरोप लगाया गया धक गाौंव में एक लड़के की म त 

की वजह जादू-िोिका के कारण हुई है. इसके िाद गाौंव के लोगोौं ने 6 जुलाई की रात को आरोपी के घर पर 

हमला कर धदया. पहले आरोपी मधहला को पीि-पीि कर अिमरा कर धदया और धिर पररवार के अन्य 

सदस्ोौं की धपिाई की. इसके िाद पूरे पररवार को आग के हवाले कर धदया गया. घिना के िाद पुधलस ने 

दो लोगोौं को धहरासत में धलया है और पूछताछ की जा रही हैं. 

मामले की गौंभीरता को देखते हुए धिहार सरकार ने मामले की उच्च-स्तरीय जाौंि का आदेश धदया और 

पुधलस को दोधषयोौं के स्खलाि सख्त से सख्त कदम उठाने का धनदेश धदया. मामला सामने आने के िाद 

धवपक्षी दलोौं की ओर से राज्य में कानून-व्यवथथा की धिगड़ती स्थथधत पर सवाल उठाया गया. ग रतलि है धक 

धिहार और झारखौंड में डायन के शक में सिसे अधिक लोगोौं की म त होती है.  
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Hindustan 

एनएचआरसी ने बिहार सरकार और डीजीपी को नोबिस 

राष्ट्र ीय मानवाधिकार आयोग ने धिहार के पूधणिया में एक पररवार के पाांच सदस्ोां की हत्या के मामले में राज्य 

सरकार और पुधलस को नोधिस जारी धकया है। जादू-िोना के सांदेह में हुई इस घिना के िाद शवोां को 

जलाने... 

https://www.livehindustan.com/ncr/new-delhi/story-nhrc-issues-notice-to-bihar-

government-over-family-murder-case-in-purnia-201752678229985.html 

Newswrap धहन्दुस्तान , नई धदल्ली Wed, 16 July 2025 08:33 PM 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने िुिवार को धिहार के पूधणिया में एक ही पररवार के पाांच 

सदस्ोां की हत्या मामले में राज्य सरकार और पुधलस प्रमुख को नोधिस जारी धकया है। इस महीने की 

शुरुआत में जादू-िोना के सांदेह में हत्या कर शव जला धदया गया। एनएचआरसी ने राज्य सरकार को पररवार 

के एकमात्र जीधवत सदस् और कधित घिना के प्रत्यक्षदशी 16 वर्षीय लड़के की सुरक्षा सुधनधित करने के 

धलए कदम उठाने और उसे परामशि प्रदान करने का भी धनदेश धदया। आयोग ने एक ियान में कहा धक 

उसने 6 जुलाई की रात धिहार के पूधणिया धजले में एक मीधिया ररपोिि का स्वतः  सांज्ञान धलया है। 

ररपोिि में िताया गया धक अनुसूधचत जनजाधत के एक पररवार के पाांच सदस्ोां, धजनमें तीन मधहलाएां  भी 

शाधमल हैं, की कधित तौर पर जादू-िोना करने के सांदेह में हत्या कर दी गई और उनके शवोां को जला धदया 

गया। आयोग ने पाया धक अगर इन खिरोां की सामग्री सही है, तो ये मानवाधिकारोां के उल्लांघन का गांभीर 

मुद्दा हैं। इसधलए, आयोग ने धिहार के मुख्य सधचव और पुधलस महाधनदेशक को नोधिस जारी कर दो हफे्त 

में धवसृ्तत ररपोिि माांगी है, धजसमें मामले की जाांच की वतिमान स्थिधत और अपराधियोां की धगरफ्तारी की 

जानकारी शाधमल हो। 
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ABP News 

बिहार सरकार को NHRC का नोबिस, एक ही पररवार के 5 सदस्ोों की हत्या से जुडा है मामला 

Bihar News: पूर्णिया की घटना को लेकर एनएचआरसी क ओर से कहा गया है र्क अगर खबर सच है तो 

मानवार्िकारोों के उल्लोंघन को लेकर गोंभीर सवाल खडे होते हैं. आयोग की ओर से पूरी ररपोटि माोंगी गई है. 

https://www.abplive.com/states/bihar/nhrc-issues-notice-to-bihar-government-in-case-

with-murder-of-5-people-of-same-family-in-purnia-2980449 

By : पीटीआई- भाषा | Edited By: अजीत कुमार | Updated at : 16 Jul 2025 09:26 PM (IST) 

र्बहार के पूर्णिया र्जले में इस महीने (जुलाई, 2025) की शुरुआत में कर्ित तौर पर 'जादू टोना' करने के 

सोंदेह में अनुसूर्चत जनजार्त (एसटी) से जुडे एक पररवार के पाोंच सदस्ोों की हत्या कर दी गई िी. इस 

मामले में राष्ट्र ीय मानवार्िकार आयोग (एनएचआरसी) ने हत्या कर शवोों को जलाए जाने से सोंबोंर्ित खबरोों 

पर र्बहार सरकार और राज्य के पुर्लस प्रमुख को बुिवार (16 जुलाई, 2025) को नोर्टस जारी र्कया.  

एनएचआरसी ने राज्य सरकार को पररवार के एकमात्र जीर्वत सदस् और कर्ित घटना के प्रत्यक्षदशी 16 

वषीय लडके की सुरक्षा सुर्नर्ित करने और उसे परामशि प्रदान करने के र्लए कदम उठाने के भी र्नदेश 

र्दया. एनएचआरसी ने एक बयान में कहा र्क उसने 'मीर्िया में आई एक खबर का स्वतः  सोंज्ञान र्लया है, 

र्जसमें कहा गया है र्क छह जुलाई की रात को र्बहार के पूर्णिया र्जले में अनुसूर्चत जनजार्त की तीन 

मर्हलाओों समेत एक पररवार के पाोंच सदस्ोों की कर्ित तौर पर जादू-टोना करने के सोंदेह में हत्या कर दी 

गई और उनके शवोों को जला र्दया गया.' 

आयोग की ओर से माोंगी गई र्वसृ्तत जानकारी 

आयोग ने कहा र्क अगर खबर सच है तो मानवार्िकारोों के उल्लोंघन को लेकर गोंभीर सवाल खडे होते हैं. 

आयोग ने र्बहार के मुख्य सर्चव और पुर्लस महार्नदेशक को नोर्टस जारी कर दो सप्ताह में मामले की 

जाोंच की वतिमान स्थिर्त और अपरार्ियोों की र्गरफ्तारी समेत र्वसृ्तत जानकारी देने को कहा है. 

आठ जुलाई को मीर्िया में आई खबरोों के अनुसार, पररवार के 16 वषीय एकमात्र जीर्वत सदस् ने पुर्लस 

को बताया है र्क लगभग 50 लोगोों की भीड कर्ित तौर पर उसके घर में घुस आई और उसकी माों पर जादू-

टोना करने का आरोप लगाया. भीड ने कर्ित तौर पर सबसे पहले उसकी माों पर बाोंस के िोंिोों से हमला 

र्कया और उसे िायन बताया. इसके बाद, भीड ने मर्हला को बचाने आए पररवार के बाकी सदस्ोों पर 

हमला र्कया और लडके के सामने ही उन सभी को मार िाला. 

एनएचआरसी ने कहा र्क बाद में हमलावरोों ने कर्ित तौर पर शवोों को मृतकोों के घर से लगभग 100 से 

150 मीटर दूर ले जाकर आग लगा दी. खबर के मुतार्बक, ग्रामीणोों को सोंदेह िा र्क पीर्डत पररवार के 

जादू-टोना करने से गाोंव में एक लडका बीमार हो गया, र्जसके बाद उसकी मौत हो गई. 
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Firstbihar 

Bihar News: NHRC ने बिहार सरकार से माांगा जवाि, पूबणिया में एक ही पररवार के पाांच लोगो ां 

की हुई थी हत्या 

Bihar News: बिहार के पूबणिया में जादू-टोना के संदेह में एक ही पररवार के पांच लोगो ंकी बनमिम हत्या 

और शवो ंको जलाने की घटना पर राष्ट्र ीय मानवाबिकार आयोग ने संज्ञान लेते हुए राज्य सरकार और डीजीपी 

को नोबटस जारी बकया है। 

https://firstbihar.com/bihar/patna-news/bihar-purnea-family-murder-witchcraft-nhrc-

notice-631203 

1st Bihar Published by: FIRST BIHAR Updated Wed, 16 Jul 2025 09:52:14 PM IST 

Bihar News: बिहार के पूबणिया बजले में बपछले बदनो ंएक बदल दहला देने वाली घटना सामने आई थी। 

कबथत तौर पर जादू-टोना के संदेह में अनुसूबचत जनजाबत समुदाय से जुडे एक ही पररवार के पांच लोगो ंकी 

िेरहमी से हत्या कर दी गई थी, बजनमें तीन मबहलाएं भी शाबमल थी।ं घटना के िाद हमलावरो ंने शवो ंको 

घर से कुछ दूरी पर ले जाकर जला भी बदया था। 

इस भयावह घटना पर राष्ट्र ीय मानवाबिकार आयोग ने स्वतः  संज्ञान लेते हुए बिहार सरकार और राज्य के 

पुबलस महाबनदेशक को नोबटस जारी बकया है। आयोग ने 16 जुलाई, 2025 को जारी नोबटस में दो सप्ताह 

के भीतर इस मामले की बवसृ्तत ररपोटि मांगी है। इसमें जांच की वतिमान स्थथबत, आरोबपयो ंकी बगरफ्तारी, 

और पीबडत पररवार के जीबवत सदस्य की सुरक्षा व परामशि की व्यवथथा से जुडी जानकारी देने को कहा 

गया है। 

NHRC ने स्पष्ट् बकया है बक यबद मीबडया में आई ररपोटें सच हैं, तो यह मामला गंभीर मानवाबिकार उलं्लघन 

को दशािता है। आयोग ने राज्य सरकार को 16 वर्षीय लडके की सुरक्षा सुबनबित करने और उसे काउंसबलंग 

सुबविा देने के भी बनदेश बदए हैं। िता दें  बक इस पूरे मामले में पररवार का एकमात्र जीबवत सदस्य 16 वर्षीय 

एक बकशोर ही घटना का प्रत्यक्षदशी है।  

बकशोर ने पुबलस को िताया है बक करीि 50 लोगो ंकी भीड ने उसके घर में घुसकर पहले उसकी मां पर 

िांस के डंडो ंसे हमला बकया और उसे डायन िताकर पीटना शुरू कर बदया। जि पररवार के अन्य सदस्य 

मां को िचाने आए, तो भीड ने उन्हें भी पीट-पीटकर मार डाला। इसके िाद सभी शवो ंको 100 से 150 

मीटर दूर ले जाकर आग के हवाले कर बदया गया था। गांव के कुछ लोगो ंको शक था बक पीबडत पररवार के 

काले जादू के कारण गांव का एक लडका िीमार पडा था, बजसकी िाद में मौत हो गई थी। इसी आिार पर 

भीड ने यह अमानवीय कदम उठाया था। 
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NHRC 

NHRC, India takes suo motu cognizance of the two reported incidents of the 

drowning of two male kids in public places in Delhi and Greater NOIDA 

Press release 

National Human Rights Commission 

https://nhrc.nic.in/media/press-release/nhrc-india-takes-suo-motu-cognizance-two-

reported-incidents-drowning-two-male 

New Delhi: 16th July, 2025 

NHRC, India takes suo motu cognizance of the two reported incidents of the drowning of 

two male kids in public places in Delhi and Greater NOIDA 

Both incidents reportedly indicate the negligence of the public authorities 

The Commission, in the case of Delhi, issues notices to the Chief Secretary, Police 

Commissioner and the Commissioner, Municipal Corporation 

In the Greater NOIDA incident, it issues notices to the Chairman, GNDA and the Police 

Commissioner, Gautam Budh Nagar 

The authorities given four weeks to submit detailed reports 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of the reported incidents of drowning of two male kids in Delhi and Greater NOIDA, in 

Gautam Budh Nagar district in Delhi–NCR on 7th July, 2025. The incident in Delhi 

happened when, reportedly, a 4-year-old boy fell into an open drain and died in the 

Mahendra Park area of the North-West District. Reportedly, many such cases of death of 

people after falling into open drains or manholes have happened in the recent past in 

different parts of the National capital. 

In the other incident, a 6-year-old boy drowned in a water body inside a park in Greater 

NOIDA in Uttar Pradesh. Reportedly, the residents had already informed the Greater 

NOIDA Development Authority (GNDA) about waterlogging in the fountain area of the 

park, where this incident happened, however, no action was taken by the concerned 

authorities in this regard. 

The Commission has observed that the contents of the media reports in both incidents, if 

true, raise serious issues of violation of human rights. Therefore, in the incident that 

happened in Delhi, the Commission has issued notices to the Chief Secretary, Police 

Commissioner and the Commissioner, Municipal Corporation of Delhi, calling for a 

detailed report on the matter within two weeks. 
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Further, in the incident that happened in Greater NOIDA, the Commission has issued 

notices to the Chairman, GNDA, and the Police Commissioner, Gautam Budh Nagar, 

calling for a detailed report within two weeks. 

***** 
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PIB 

NHRC, India takes suo motu cognizance of the two reported incidents of the 

drowning of two male kids in public places in Delhi and Greater NOIDA 

 

Both incidents reportedly indicate the negligence of the public authorities 

 

The Commission, in the case of Delhi, issues notices to the Chief Secretary, Police 

Commissioner and the Commissioner, Municipal Corporation 

 

In the Greater NOIDA incident, it issues notices to the Chairman, GNDA and the Police 

Commissioner, Gautam Budh Nagar 

 

The authorities given four weeks to submit detailed reports 

https://www.pib.gov.in/PressReleaseIframePage.aspx?PRID=2145143 

 

Posted On: 16 JUL 2025 2:39PM by PIB Delhi 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of the reported incidents of drowning of two male kids in Delhi and Greater NOIDA, in 

Gautam Budh Nagar district in Delhi–NCR on 7th July, 2025. The incident in Delhi 

happened when, reportedly, a 4-year-old boy fell into an open drain and died in the 

Mahendra Park area of the North-West District. Reportedly, many such cases of death of 

people after falling into open drains or manholes have happened in the recent past in 

different parts of the National capital. 

In the other incident, a 6-year-old boy drowned in a water body inside a park in Greater 

NOIDA in Uttar Pradesh. Reportedly, the residents had already informed the Greater 

NOIDA Development Authority (GNDA) about waterlogging in the fountain area of the 

park, where this incident happened, however, no action was taken by the concerned 

authorities in this regard. 

The Commission has observed that the contents of the media reports in both incidents, if 

true, raise serious issues of violation of human rights. Therefore, in the incident that 

happened in Delhi, the Commission has issued notices to the Chief Secretary, Police 

Commissioner and the Commissioner, Municipal Corporation of Delhi, calling for a 

detailed report on the matter within two weeks. 
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Further, in the incident that happened in Greater NOIDA, the Commission has issued 

notices to the Chairman, GNDA, and the Police Commissioner, Gautam Budh Nagar, 

calling for a detailed report within two weeks. 

***** 

NSK 

 

(Release ID: 2145143) 
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PIB 

राष्ट्र ीय मानवाधिकार आयोग ने धिल्ली और गे्रटर नोएडा में साववजधनक स्थानो ों पर िो बालको ों के 

डूबने की िो कधथत घटनाओों पर स्वतः  सोंज्ञान धलया 

दोनोों घटनाएों  कथित तौर पर सार्वजथनक प्राथिकाररयोों की लापरर्ाही को दर्ावती हैं 

थदल्ली के मामले में आयोग ने मुख्य सथिर्, पुथलस आयुक्त और नगर थनगम आयुक्त को नोथटस जारी थकया 

गे्रटर नोएडा की घटना में आयोग ने जीएनडीए के अध्यक्ष और गौतमबुद्ध नगर के पुथलस आयुक्त को नोथटस 

जारी थकया 

प्राथिकाररयोों को थर्सृ्तत ररपोटव प्रसु्तत करने के थलए िार सप्ताह का समय थदया 

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2145181 

Posted On: 16 JUL 2025 2:39PM by PIB Delhi 

राष्ट्र ीय मानर्ाथिकार आयोग (एनएिआरसी) ने 7 जुलाई, 2025 को थदल्ली-एनसीआर के गौतमबुद्ध नगर 

थजले के गे्रटर नोएडा और थदल्ली में दो लड़कोों के डूबने की कथित घटनाओों का स्वतः  सोंज्ञान थलया 

है। थदल्ली में यह घटना उत्तर-पथिम थजले के महेंद्र पाकव  इलाके में 4 साल के एक बचे्च की खुले नाले में 

थगरने से मौत से सोंबोंथित है। राष्ट्र ीय राजिानी के थर्थिन्न थहस्ोों में हाल ही में खुले नालोों या मैनहोल में थगरकर 

लोगोों की मौत के ऐसे कई मामले सामने आए हैं। 

दूसरी घटना उत्तर प्रदेर् के गे्रटर नोएडा स्थित एक पाकव  से सोंबोंथित है, थजसमें पाकव  के अोंदर बने जलार्य 

में छह साल का एक बच्चा डूब गया िा। बताया जा रहा है थक थनर्ाथसयोों ने गे्रटर नोएडा थर्कास प्राथिकरण 

(जीएनडीए) को पाकव  के फव्वारा के्षत्र में जलिरार् की सूिना पहले ही दे दी िी, लेथकन सोंबोंथित अथिकाररयोों 

ने इस सोंबोंि में कोई कारवर्ाई नही ों की। 

आयोग ने कहा है थक दोनोों घटनाओों में मीथडया ररपोटों की सामग्री, यथद सत्य है, तो यह मानर्ाथिकारोों के 

उल्लोंघन से सोंबोंथित गोंिीर मुद्दा है। आयोग ने थदल्ली में हुई घटना के सोंबोंि में मुख्य सथिर्, पुथलस आयुक्त 

और थदल्ली नगर थनगम आयुक्त को नोथटस जारी कर दो सप्ताह के िीतर मामले की थर्सृ्तत ररपोटव माोंगी 

है। 

इसके अलार्ा, गे्रटर नोएडा में हुई घटना में आयोग ने गे्रटर नोएडा थर्कास प्राथिकरण (जीएनडीए) के अध्यक्ष 

और गौतमबुद्ध नगर के पुथलस आयुक्त को नोथटस जारी कर दो सप्ताह के िीतर थर्सृ्तत ररपोटव माोंगी है। 

*** 

एमजी/केसी/केएल/र्ाईबी 

 

(Release ID: 2145181) 
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Free Press Journal 

NHRC Takes Suo Motu Cognisance Of Child Drownings In Delhi And Greater 

NOIDA, Seeks Reports From Authorities 

Reportedly, many such cases of death of people after falling into open drains or manholes 

have happened in the recent past in different parts of the National capital. 

https://www.freepressjournal.in/india/nhrc-takes-suo-motu-cognisance-of-child-

drownings-in-delhi-and-greater-noida-seeks-reports-from-authorities 

FPJ News Service | Updated: Wednesday, July 16, 2025, 05:34 PM IST 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of the reported incidents of drowning of two male kids in Delhi and Greater NOIDA, in 

Gautam Budh Nagar district in Delhi–NCR on 7th July, 2025. The incident 

in Delhi happened when, reportedly, a 4-year-old boy fell into an open drain and died in 

the Mahendra Park area of the North-West District. Reportedly, many such cases of death 

of people after falling into open drains or manholes have happened in the recent past in 

different parts of the National capital. 

In the other incident, a 6-year-old boy drowned in a water body inside a park in Greater 

NOIDA in Uttar Pradesh. Reportedly, the residents had already informed the Greater 

NOIDA Development Authority (GNDA) about waterlogging in the fountain area of the 

park, where this incident happened, however, no action was taken by the concerned 

authorities in this regard. 

The Commission has observed that the contents of the media reports in both incidents, if 

true, raise serious issues of violation of human rights. Therefore, in the incident that 

happened in Delhi, the Commission has issued notices to the Chief Secretary, Police 

Commissioner and the Commissioner, Municipal Corporation of Delhi, calling for a 

detailed report on the matter within two weeks. 

Further, in the incident that happened in Greater NOIDA, the Commission has issued 

notices to the Chairman, GNDA, and the Police Commissioner, Gautam Budh Nagar, 

calling for a detailed report within two weeks. 
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Hindu 

NHRC issues notice to Delhi and UP government over drowning of two kids in 

public places 

Observing that the incidents raise serious issues of violation of human rights of the 

victims, the commission had issued notice calling for a detailed report on the matter within 

two weeks. 

https://www.thehindu.com/news/national/nhrc-issues-notice-to-delhi-and-up-

government-over-drowning-of-two-kids-in-public-places/article69820142.ece 

Published - July 17, 2025 03:19 am IST - New Delhi: 

The Hindu Bureau 

The National Human Rights Commission (NHRC) on Wednesday (July 16, 2025) issued 

notice to Uttar Pradesh and Delhi government over incidents of drowning of two kids in 

Delhi and Greater NOIDA, at public places. 

The incident in Delhi happened on July 7 when a 4-year-old boy fell into an open drain in 

Mahendra Park area of the North-West District and died. 

‘Reports suggest that several such cases of death of people after falling into open drains 

or manholes have happened in the recent past in different parts of the National capital,’ 

the commission said. 

In the other incident, a 6-year-old boy drowned in a water body inside a park in Greater 

NOIDA in Uttar Pradesh. Reportedly, the residents had already informed the Greater 

Noida Development Authority (GNDA) about waterlogging in the fountain area of the park, 

where this incident occurred; however, no action was taken by the concerned authorities 

in this regard. 

Observing that the incidents raise serious issues of violation of human rights of the 

victims, the commission had issued notice to Chief Secretary, Police Commissioner and 

the Commissioner, Municipal Corporation of Delhi, calling for a detailed report on the 

matter within two weeks. 

Further, in the incident that happened in Greater Noida, the Commission has issued 

notices to the Chairman, GNDA, and the Police Commissioner, Gautam Budh Nagar, 

calling for a detailed report within two weeks. 
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The Hawk 

NHRC takes suo motu cognisance of drowning of kids in Delhi, Greater Noida 

NHRC Investigates Drowning Incidents of Children in Public Spaces 

https://www.thehawk.in/news/india/nhrc-takes-suo-motu-cognisance-of-drowning-of-

kids-in-delhi-greater-noida 

The Hawk | Jul 16, 2025, 05:23 PM 

New Delhi, July 16 (IANS) The National Human Rights Commission (NHRC) has taken 

suo motu cognisance of two incidents of the drowning of two male kids in public places in 

Delhi and Greater Noida. 

The incident in Delhi happened when, reportedly, a 4-year-old boy fell into an open drain 

and died in the Mahendra Park area of the North-West District. 

In another incident, a 6-year-old boy drowned in a water body inside a park in Greater 

Noida in Uttar Pradesh. In a press statement released on Wednesday, the NHRC took 

note of the reported facts that residents had already informed the Greater Noida 

Development Authority (GNDA) about waterlogging in the fountain area of the park, where 

this incident happened, but no action was taken by the authorities. Taking note of the 

news reports, the apex human rights body said the contents of the press reports, if true, 

raise a serious violation of human rights. 

The NHRC issued notices to the Delhi Chief Secretary, Police Commissioner and the 

MCD Commissioner in relation to the incident that happened in Delhi, and called for a 

detailed report on the matter within two weeks. 

Referring to media reports, the NHRC said that many such cases of death of people after 

falling into open drains or manholes have happened in the recent past in different parts 

of the national capital. 

Further, in the incident that happened in Greater Noida, the Commission has issued 

notices to the GNDA Chairman and the Gautam Budh Nagar Police Commissioner, 

calling for a detailed report within two weeks. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India’s concern for the promotion and protection of 

human rights. Its primary role is to protect and promote human rights, defined as the rights 

relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution 

or embodied in the International Covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

--IANS 
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The Statesman 

NHRC seeks reports on incidents of drowning of 2 male kids in Delhi, Greater 

NOIDA 

The National Human Rights Commission (NHRC) on Wednesday took suo motu 

cognizance of the reported incidents of the drowning of two boys in Delhi and Greater 

NOIDA, in Gautam Budh Nagar district in Delhi–NCR on July 7. 

https://www.thestatesman.com/cities/nhrc-seeks-reports-on-incidents-of-drowning-of-2-

male-kids-in-delhi-greater-noida-1503458502.html 

Statesman News Service | New Delhi | July 16, 2025 4:43 pm 

The National Human Rights Commission (NHRC) on Wednesday took suo motu 

cognizance of the reported incidents of the drowning of two boys in Delhi and Greater 

NOIDA, in Gautam Budh Nagar district in Delhi–NCR on July 7. 

The incident in Delhi happened when, reportedly, a 4-year-old boy fell into an open drain 

and died in the Mahendra Park area of the North-West District. 

Reportedly, many such cases of death of people after falling into open drains or manholes 

have happened in the recent past in different parts of the National capital. 

In the other incident, a 6-year-old boy drowned in a water body inside a park in Greater 

NOIDA in Uttar Pradesh. Reportedly, the residents had already informed the Greater 

NOIDA Development Authority (GNDA) about waterlogging in the fountain area of the 

park, where this incident happened; however, no action was taken by the concerned 

authorities in this regard. 

“The Commission has observed that the contents of the media reports in both incidents, 

if true, raise serious issues of violation of human rights,” the rights panel said in a 

statement. 

“Therefore, in the incident that happened in Delhi, the Commission has issued notices to 

the Chief Secretary, the Police Commissioner and the Commissioner, Municipal 

Corporation of Delhi, calling for a detailed report on the matter within two weeks,” the 

statement said. 

“Further, in the incident that happened in Greater NOIDA, the Commission has issued 

notices to the Chairman, GNDA, and the Police Commissioner, Gautam Budh Nagar, 

calling for a detailed report within two weeks,” it said. 
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Dainik Bhaskar 

राष्ट्र ीय: दिल्ली और गे्रटर नोएडा में बच्ोों के डूबने पर एनएचआरसी ने माोंगी ररपोटट 

https://www.bhaskarhindi.com/other/indian-national-human-rights-commission-nhrc-

1162433 

16 जुलाई 2025 

राष्ट्र ीय मानवाधिकार आयोग ने धिल्ली और गे्रटर नोएडा में साववजधनक स्थानोों पर िो बालकोों के डूबने की 

घटनाओों पर स्वत सोंज्ञान धलया है। आयोग का मानना है धक िोनोों घटनाएों  कधथत तौर पर साववजधनक 

प्राधिकाररयोों की लापरवाही को िर्ावती हैं। 

नई धिल्ली, 16 जुलाई (आईएएनएस)। राष्ट्र ीय मानवाधिकार आयोग ने धिल्ली और गे्रटर नोएडा में साववजधनक 

स्थानोों पर िो बालकोों के डूबने की घटनाओों पर स्वत सोंज्ञान धलया है। आयोग का मानना है धक िोनोों घटनाएों  

कधथत तौर पर साववजधनक प्राधिकाररयोों की लापरवाही को िर्ावती हैं। 

धिल्ली के मामले में आयोग ने धिल्ली के मुख्य सधिव के साथ-साथ धिल्ली पुधलस आयुक्त और धिल्ली नगर 

धनगम आयुक्त को भी इस सोंबोंि में नोधटस जारी धकया है। वही ों, गे्रटर नोएडा की घटना में आयोग ने जीएनडीए 

के अध्यक्ष और गौतमबुद्ध नगर के पुधलस आयुक्त को नोधटस जारी धकया है। आयोग का कहना है धक उन्ोोंने 

प्राधिकाररयोों को धवसृ्तत ररपोटव प्रसु्तत करने का धनिेर् धिया है। बीती 7 जुलाई को धिल्ली-एनसीआर के 

गौतमबुद्ध नगर धजले के गे्रटर नोएडा और धिल्ली में अलग-अलग मामलोों में िो बच्ोों के डूबने की घटनाएों  

सामने आई थी ों। 

राष्ट्र ीय मानवाधिकार आयोग (एनएिआरसी) के मुताधबक, उन्ोोंने इन िोनोों ही मामलोों का स्वत सोंज्ञान धलया 

है। राष्ट्र ीय राजिानी धिल्ली की बात करें  तो धिल्ली में यह घटना उत्तर-पधिम धजले के महेंद्र पाकव  इलाके में 

हुई थी। यहाों 4 साल के एक बचे् की खुले नाले में धगरने से मौत हो गई थी। 

गौरतलब है राष्ट्र ीय राजिानी के धवधभन्न धहस्ोों में हाल ही में खुले नालोों या मैनहोल में धगरकर लोगोों की मौत 

के ऐसे कई मामले सामने आए हैं। इसको िेखते हुए आयोग ने इस मामले का सोंज्ञान धलया है। बीते वर्व भी 

आयोग ने धिल्ली से जुडे एक ऐसे ही मामले का सोंज्ञान धलया था। 

आयोग ने धनिेर् धिया है धक िार सप्ताह के भीतर इस मामले की ररपोटव पेर् की जाए। वही ों िूसरी घटना 

उत्तर प्रिेर् के गे्रटर नोएडा स्स्थत एक पाकव  से सोंबोंधित है। इस पाकव  के अोंिर बने जलार्य में छह साल का 

एक बच्ा डूब गया था। आयोग की धमली प्रारों धभक जानकारी के अनुसार यहाों रहने वाले स्थानीय धनवाधसयोों 

ने गे्रटर नोएडा धवकास प्राधिकरण (जीएनडीए) को पाकव  के फव्वारा के्षत्र में जलभराव की सूिना पहले ही िे 

िी थी, लेधकन यह सूिना धमलने के बाि भी सोंबोंधित अधिकाररयोों ने इस सोंबोंि में कोई कारववाई नही ों की। 

आयोग का कहना है धक िोनोों घटनाओों में मीधडया ररपोटों की सामग्री, यधि सत्य है, तो यह मानवाधिकारोों 

के उल्लोंघन से सोंबोंधित एक गोंभीर मुद्दा है। आयोग ने धिल्ली में हुई घटना के सोंबोंि में मुख्य सधिव, पुधलस 

आयुक्त और धिल्ली नगर धनगम आयुक्त को नोधटस जारी कर िो सप्ताह के भीतर मामले की धवसृ्तत ररपोटव 

माोंगी है। इसके अलावा, गे्रटर नोएडा में हुई घटना में आयोग ने गे्रटर नोएडा धवकास प्राधिकरण (जीएनडीए) 
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के अध्यक्ष और गौतमबुद्ध नगर के पुधलस आयुक्त को नोधटस जारी कर िो सप्ताह के भीतर धवसृ्तत ररपोटव 

माोंगी है। 

अस्वीकरण: यह नू्यज़ ऑटो फीड्स द्वारा स्वतः  प्रकाधर्त हुई खबर है। इस नू्यज़ में BhaskarHindi.com 

टीम के द्वारा धकसी भी तरह का कोई बिलाव या पररवतवन (एधडधटोंग) नही ों धकया गया है| इस नू्यज की एवों 

नू्यज में उपयोग में ली गई सामधग्रयोों की समू्पणव जवाबिारी केवल और केवल नू्यज़ एजेंसी की है एवों इस 

नू्यज में िी गई जानकारी का उपयोग करने से पहले सोंबोंधित के्षत्र के धवरे्र्ज्ञोों (वकील / इोंजीधनयर / ज्योधतर् 

/ वासु्तर्ास्त्री / डॉक्टर / नू्यज़ एजेंसी / अन्य धवर्य एक्सपटव) की सलाह जरूर लें। अतः  सोंबोंधित खबर एवों 

उपयोग में धलए गए टेक्स्ट मैटर, फोटो, धवधडयो एवों ऑधडओ को लेकर BhaskarHindi.com नू्यज पोटवल 

की कोई भी धजमे्मिारी नही ों है| 
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NDTV 

दिल्ली और गे्रटर नोएडा में बच्ोों के डूबने पर एनएचआरसी ने माोंगी ररपोटट 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) के मुताधिक, उन्ोोंने इन दोनोों ही मामलोों का स्वत सोंज्ञान धलया 

है. राष्ट्र ीय राजिानी धदल्ली की िात करें  तो धदल्ली में यह घटना उत्तर-पधिम धजले के महेंद्र पाकक  इलाके में 

हुई थी. 

https://ndtv.in/delhi-news/nhrc-seeks-report-on-drowning-of-children-in-delhi-and-

greater-noida-8889987 

Reported by:IANS 
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राष्ट्र ीय मानवाधिकार आयोग ने धदल्ली और गे्रटर नोएडा में दो िच्ोों के डूिने की घटनाओों पर स्वतः  सोंज्ञान 

लेकर सोंिोंधित अधिकाररयोों को नोधटस जारी धकया है 

धदल्ली में चार साल के िचे् की खुले नाले में धगरकर मौत हुई, जिधक गे्रटर नोएडा के पाकक  में छह साल का 

िच्ा जलाशय में डूि गया 

आयोग ने दोनोों घटनाओों को सावकजधनक प्राधिकाररयोों की कधथत लापरवाही और मानवाधिकार उल्लोंघन का 

गोंभीर मामला िताया है 

नई धदल्ली: 

राष्ट्र ीय मानवाधिकार आयोग ने धदल्ली और गे्रटर नोएडा में सावकजधनक स्थानोों पर दो िालकोों के डूिने की 

घटनाओों पर स्वत सोंज्ञान धलया है. आयोग का मानना है धक दोनोों घटनाएों  कधथत तौर पर सावकजधनक 

प्राधिकाररयोों की लापरवाही को दशाकती हैं. धदल्ली के मामले में आयोग ने धदल्ली के मुख्य सधचव के साथ-

साथ धदल्ली पुधलस आयुक्त और धदल्ली नगर धनगम आयुक्त को भी इस सोंिोंि में नोधटस जारी धकया है. वही ों, 

गे्रटर नोएडा की घटना में आयोग ने जीएनडीए के अध्यक्ष और गौतमिुद्ध नगर के पुधलस आयुक्त को नोधटस 

जारी धकया है. आयोग का कहना है धक उन्ोोंने प्राधिकाररयोों को धवसृ्तत ररपोटक प्रसु्तत करने का धनदेश धदया 

है. िीती 7 जुलाई को धदल्ली-एनसीआर के गौतमिुद्ध नगर धजले के गे्रटर नोएडा और धदल्ली में अलग-अलग 

मामलोों में दो िच्ोों के डूिने की घटनाएों  सामने आई थी ों. 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) के मुताधिक, उन्ोोंने इन दोनोों ही मामलोों का स्वत सोंज्ञान धलया 

है. राष्ट्र ीय राजिानी धदल्ली की िात करें  तो धदल्ली में यह घटना उत्तर-पधिम धजले के महेंद्र पाकक  इलाके में 

हुई थी. यहाों 4 साल के एक िचे् की खुले नाले में धगरने से मौत हो गई थी. गौरतलि है राष्ट्र ीय राजिानी के 
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धवधभन्न धहस्ोों में हाल ही में खुले नालोों या मैनहोल में धगरकर लोगोों की मौत के ऐसे कई मामले सामने आए 

हैं. इसको देखते हुए आयोग ने इस मामले का सोंज्ञान धलया है. िीते वर्क भी आयोग ने धदल्ली से जुडे एक ऐसे 

ही मामले का सोंज्ञान धलया था. 

आयोग ने धनदेश धदया है धक चार सप्ताह के भीतर इस मामले की ररपोटक पेश की जाए. वही ों दूसरी घटना 

उत्तर प्रदेश के गे्रटर नोएडा स्स्थत एक पाकक  से सोंिोंधित है. इस पाकक  के अोंदर िने जलाशय में छह साल का 

एक िच्ा डूि गया था. आयोग की धमली प्रारों धभक जानकारी के अनुसार यहाों रहने वाले स्थानीय धनवाधसयोों 

ने गे्रटर नोएडा धवकास प्राधिकरण (जीएनडीए) को पाकक  के फव्वारा के्षत्र में जलभराव की सूचना पहले ही दे 

दी थी, लेधकन यह सूचना धमलने के िाद भी सोंिोंधित अधिकाररयोों ने इस सोंिोंि में कोई कारकवाई नही ों की. 

आयोग का कहना है धक दोनोों घटनाओों में मीधडया ररपोटों की सामग्री, यधद सत्य है, तो यह मानवाधिकारोों 

के उल्लोंघन से सोंिोंधित एक गोंभीर मुद्दा है. आयोग ने धदल्ली में हुई घटना के सोंिोंि में मुख्य सधचव, पुधलस 

आयुक्त और धदल्ली नगर धनगम आयुक्त को नोधटस जारी कर दो सप्ताह के भीतर मामले की धवसृ्तत ररपोटक 

माोंगी है. इसके अलावा, गे्रटर नोएडा में हुई घटना में आयोग ने गे्रटर नोएडा धवकास प्राधिकरण (जीएनडीए) 

के अध्यक्ष और गौतमिुद्ध नगर के पुधलस आयुक्त को नोधटस जारी कर दो सप्ताह के भीतर धवसृ्तत ररपोटक 

माोंगी है. 

(इस खिर को एनडीटीवी टीम ने सोंपाधदत नही ों धकया है. यह धसोंडीकेट फीड से सीिे प्रकाधशत की गई है।) 
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TV9 Bharatvarsh 

Delhi-NCR में मासूम ों की मौत पर NHRC सख्त, लापरवाही पर अधिकाररय ों से माोंगा जवाब 

राष्ट्र ीय मानवाधिकार आयोग ने धिल्ली और गे्रटर नोएडा में िो बच्ोों के डूबने की घटनाओों पर स्वत: सोंज्ञान 

धिया है. अधिकाररयोों की िापरवाही के सोंकेत धमिने पर एनएचआरसी ने धिल्ली और गौतमबुद्ध नगर के 

अधिकाररयोों को नोधटस जारी कर चार सप्ताह में ररपोटट माोंगी है. 

https://www.tv9hindi.com/india/national-human-rights-commission-takes-action-on-child-

drowning-incidents-delhi-greater-noida-3392777.html 

रजनीश रोंजन | Updated on: Jul 16, 2025 | 4:30 PM 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने धिल्ली और गे्रटर नोएडा में िो अिग-अिग घटनाओों में 

बच्ोों के डूबने के मामिे में कडा रुख अपनाया है. बता िें  धक इन घटनाओों में सावटजधनक अधिकाररयोों की 

िापरवाही की बात सामने आई है. आयोग ने िोनोों मामिोों में स्वत: सोंज्ञान िेते हुए सोंबोंधित अधिकाररयोों को 

नोधटस जारी धकए हैं और चार सप्ताह के भीतर धवसृ्तत ररपोटट माोंगी है. 

पहिी घटना धिल्ली के उत्तर-पधिम धजिे के महेंद्र पाकट  के्षत्र में 7 जुिाई, 2025 को हुई थी. यहाों एक चार 

साि का बच्ा खुिे नािे में धगर गया था. धजसके कारण उसकी मौत हो गई थी. एनएचआरसी ने इस मामिे 

में धिल्ली के मुख्य सधचव, पुधिस आयुक्त और नगर धनगम आयुक्त को नोधटस भेजा है. 

ऐसा ही मामिा नोएडा से भी आया था 

िूसरी घटना उत्तर प्रिेश के गे्रटर नोएडा में एक पाकट  के तािाब में हुई थी. जहाों छह साि का एक बच्ा डूब 

गया था. बताया गया है धक स्थानीय धनवाधसयोों ने गे्रटर नोएडा धवकास प्राधिकरण (जीएनडीए) को पाकट  के 

फव्वारा के्षत्र में जिभराव की धशकायत पहिे ही िी थी, िेधकन अधिकाररयोों ने कोई किम नही ों उठाया. इस 

मामिे में जीएनडीए के अध्यक्ष और गौतमबुद्ध नगर के पुधिस आयुक्त को नोधटस जारी धकया गया है. 

ररपोटट समय पर नही ों िी गई तो अधिकाररयोों के खखिाफ सख्त एक्शन होगा :एनएचआरसी 

एनएचआरसी ने इन घटनाओों को गोंभीरता से िेते हुए कहा धक बच्ोों की सुरक्षा के धिए उधचत किम उठाना 

जरूरी है. आयोग ने अधिकाररयोों से घटनाओों के कारणोों, धजमे्मिाररयोों और भधवष्य में ऐसी घटनाओों को 

रोकने के धिए उठाए गए किमोों की जानकारी माोंगी है. साथ ही एनएचआरसी ने कहा धक अगर ररपोटट 

समय पर नही ों िी गई तो अधिकाररयोों के खखिाफ सख्त एक्शन धिया जाएगा. 

क्या है एनएचआरसी और उसके के्षत्राधिकार? 

एनएचआरसी (NHRC) यानी राष्ट्र ीय मानवाधिकार आयोग भारत में मानवाधिकारोों के सोंरक्षण और सोंविटन 

के धिए स्थाधपत एक महत्वपूणट सावटजधनक स्वायत्तशासी सोंस्था है. बता िें  धक इसकी स्थापना 12 अकू्टबर, 

1993 को मानवाधिकार सोंरक्षण अधिधनयम, 1993 के प्राविानोों के तहत की गई थी. इसका मुख्य उदे्दश्य 

नागररकोों के मानवाधिकारोों का हनन होने पर उनकी जाोंच करना और उन्हें न्याय धििाना है.  
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यह सोंधविान द्वारा धिए गए जीवन का अधिकार, स्वतोंत्रता का अधिकार और समानता का अधिकार जैसे 

मानवाधिकारोों की रक्षा करता है. यह भारत सरकार को मानवाधिकारोों के के्षत्र में धसफाररशें भी प्रिान करता 

है. बता िें  धक यह मानवाधिकार उल्लोंघन की जाोंच के धिए कें द्रीय या राज्य सरकार के अधिकाररयोों या जाोंच 

एजेंधसयोों की सेवाओों का उपयोग कर सकता है. 
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Insamachar 

NHRC ने दिल्ली और गे्रटर नोएडा में सार्वजदनक स्थानो ों पर िो बालको ों के डूबने की िो कदथत 

घटनाओों पर स्वतः  सोंज्ञान दलया 

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-two-alleged-incidents-of-

drowning-of-two-children-in-public-places-in-delhi-and-greater-noida/ 

Editor  Posted on16 जुलाई 2025 

राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने 7 जुलाई, 2025 को धिल्ली-एनसीआर के गौतमबुद्ध नगर धजले के 

गे्रटर नोएडा और धिल्ली में िो लड़कोों के डूबने की कधित घटनाओों का स्वतः  सोंज्ञान धलया है। धिल्ली में यह 

घटना उत्तर-पधिम धजले के महेंद्र पाकक  इलाके में 4 साल के एक बचे्च की खुले नाले में धगरने से मौत से 

सोंबोंधित है। राष्ट्र ीय राजिानी के धवधिन्न धहस्ोों में हाल ही में खुले नालोों या मैनहोल में धगरकर लोगोों की मौत 

के ऐसे कई मामले सामने आए हैं। 

िूसरी घटना उत्तर प्रिेश के गे्रटर नोएडा स्थित एक पाकक  से सोंबोंधित है, धजसमें पाकक  के अोंिर बने जलाशय 

में छह साल का एक बच्चा डूब गया िा। बताया जा रहा है धक धनवाधसयोों ने गे्रटर नोएडा धवकास प्राधिकरण 

(जीएनडीए) को पाकक  के फव्वारा के्षत्र में जलिराव की सूचना पहले ही िे िी िी, लेधकन सोंबोंधित अधिकाररयोों 

ने इस सोंबोंि में कोई कारकवाई नही ों की। 

आयोग ने कहा है धक िोनोों घटनाओों में मीधडया ररपोटों की सामग्री, यधि सत्य है, तो यह मानवाधिकारोों के 

उल्लोंघन से सोंबोंधित गोंिीर मुद्दा है। आयोग ने धिल्ली में हुई घटना के सोंबोंि में मुख्य सधचव, पुधलस आयुक्त 

और धिल्ली नगर धनगम आयुक्त को नोधटस जारी कर िो सप्ताह के िीतर मामले की धवसृ्तत ररपोटक माोंगी 

है। 

इसके अलावा, गे्रटर नोएडा में हुई घटना में आयोग ने गे्रटर नोएडा धवकास प्राधिकरण (जीएनडीए) के अध्यक्ष 

और गौतमबुद्ध नगर के पुधलस आयुक्त को नोधटस जारी कर िो सप्ताह के िीतर धवसृ्तत ररपोटक माोंगी है। 
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Hindustan Times 

NHRC pulls up DGP over delay in 2024 TN IAF accident report 

https://www.hindustantimes.com/india-news/nhrc-pulls-up-dgp-over-delay-in-2024-tn-

iaf-accident-report-101752692097902.html 

By Divya Chandrababu, Chennai 

Published on: Jul 17, 2025 07:48 am IST 

NHRC warns Tamil Nadu DGP Shankar Jiwal of action for failing to report on deaths 

during IAF air show, citing negligence in crowd control. 

The National Human Rights Commission (NHRC) has warned Tamil Nadu director 

general of police (DGP) Shankar Jiwal of coercive action for failing to submit a report on 

the incident involving the deaths of five people that occurred during the air show organised 

by the Indian Air Force at Marina Beach on October 6, 2024. 

NHRC pulls up DGP over delay in 2024 TN IAF accident report 

The air show was held to mark the IAF’s 92nd foundation day and took place from 11am 

to 1pm. Lakhs of people had crowded on a 2 km stretch along the Bay of Bengal to watch 

it. Five people died due to suspected dehydration and more than 100 were hospitalized 

by the end of the event. 

Earlier in May, the NHRC had issued a notice to the DGP seeking an Action Taken Report 

(ATR) based on a complaint registered by S K Saamy, advocate and chairman of the 

World Human Rights Commission and Rescue Centre. 

The complaint alleged negligence and dereliction of duty by senior police officials which 

led to critical lapses in crowd control. According to the petition, these failures resulted in 

numerous injuries, the hospitalization of multiple spectators, and the deaths of five 

individuals. It demanded a time-bound, impartial inquiry and called for disciplinary action 

against the officials deemed responsible. 

The DGP failed to meet the initial 30 June 2025 deadline for the ATR, said a statement 

from Saamy. 

On 15 July, NHRC sent a reminder granting a six-week extension. “In this case, the 

Commission has directed to submit an Action Taken Report, which has not been received 

within the stipulated period,” the NHRC said in its letter signed by Atul Kumar, assistant 

registrar (Law). HT has seen a copy of this letter. “Therefore, a reminder be issued to the 

concerned authority to submit the requisite action taken report to the Commission within 

a period of 06 weeks, failing which the Commission may initiate a coercive process u/s 

13 of the Protection of Human Rights Act, 1993,” added the letter. 
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Lokmat Times 

Nagaland govt issues advisory to identify child beggars, enrol them in schools 

https://www.lokmattimes.com/national/nagaland-govt-issues-advisory-to-identify-child-

beggars-enrol-them-in-schools/ 

By IANS | Updated: July 16, 2025 18:29 IST 

Kuhima, July 16 In a significant move aimed at protecting the rights of underprivileged 

children, the Directorate of School Education in Nagaland has issued an advisory to 

identify children involved in begging and enrol them into government schools, officials 

said on Wednesday. 

An official said that the Directorate of School Education issued the advisory following the 

advisory issued by the National Human Rights Commission (NHRC) for the protection 

and rehabilitation of impoverished, uneducated children, women, and differently-abled 

individuals engaged in begging. 

The Principal Director, School Education, Shashank Pratap Singh, in his advisory has 

called upon members of Non-Government Organisations (NGOs), Municipal councils, 

town and village councils, churches, student unions and the general public to report 

details of such children to the Child Helpline 1098, enabling their enrollment in the nearest 

government schools. 

According to the official, the Department of School Education specifically seeks to identify 

out-of-school children aged 6 to 14 years who are not enrolled or have dropped out of 

school before completing elementary education, including those found begging. 

Children aged 3 to 6 years whose parents are engaged in begging and have not enrolled 

their children in pre-school, Anganwadi, or Balvatika centres would also be identified, the 

advisory said. 

All District Education Officers (DEOs), Sub-Divisional Education Officers (SDEOs), and 

Senior SDEOs have been instructed to coordinate with the concerned District Child 

Protection Units and Child Welfare Committees to facilitate the admission of such children 

as per the provisions of the Right to Education Act, 2009, the official said, quoting the 

advisory. 

The NHRC has earlier issued an advisory to the Centre and state governments, and 

Union Territory administrations to develop strategies aimed at eliminating the need for 

begging and enhancing the quality of life for those involved in it. 

The Commission has noted that despite a number of initiatives and welfare programmes 

implemented by both the Centre and state governments, the issue of begging persists 

across the country. 

LOKMAT TIMES, Online, 17.7.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.lokmattimes.com/national/nagaland-govt-issues-advisory-to-identify-child-beggars-enrol-them-in-schools/
https://www.lokmattimes.com/national/nagaland-govt-issues-advisory-to-identify-child-beggars-enrol-them-in-schools/


As per the 2011 census, there were more than 4.13 lakh beggars and vagrants in India. 

They include women, children, transgender and the elderly who are forced to beg for 

survival, the NHRC had said. 

--IANS 

Disclaimer: This post has been auto-published from an agency feed without any 

modifications to the text and has not been reviewed by an editor 
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News18 

From Streets To Classrooms: Nagaland Issues Advisory To Enrol Child Beggars In 

Schools 

https://www.news18.com/india/from-streets-to-classrooms-nagaland-issues-advisory-to-

enrol-child-beggars-in-schools-ws-kl-9444569.html 

Curated By : News Desk | News18.com | Last Updated:July 16, 2025, 18:52 IST 

The advisory calls for identifying children aged between 6-14 years, especially those seen 

begging or who have dropped out before completing their elementary education 

The Nagaland government has issued an advisory to identify underprivileged children, 

including those involved in begging, and enrol them in government schools. 

The Directorate of School Education issued the advisory following recommendations from 

the National Human Rights Commission (NHRC), which had earlier urged central and 

state governments to take concrete steps to protect and rehabilitate individuals involved 

in begging, including children. 

According to officials, the advisory calls for identifying out-of-school children aged 

between 6 and 14 years, especially those seen begging or who have dropped out before 

completing their elementary education. 

The advisory also includes children aged 3 to 6 years whose parents are engaged in 

begging and who are not enrolled in pre-schools, Anganwadi centres, or Balvatika 

programmes. 

Principal Director of School Education, Shashank Pratap Singh, has urged NGOs, 

municipal councils, village and town councils, churches, student unions, and the general 

public to assist in this effort. He appealed to them to report details of such children to the 

Child Helpline 1098, which will help with their enrolment into the nearest government 

schools. 

All District Education Officers (DEOs), Sub-Divisional Education Officers (SDEOs), and 

Senior SDEOs have been asked to work with District Child Protection Units and Child 

Welfare Committees to ensure the smooth admission of these children, in line with the 

Right to Education Act, 2009. 

The NHRC has stressed that despite several government schemes aimed at poverty 

relief, the issue of begging, especially involving children, continues across the country. 

According to the 2011 census, over 4.13 lakh people in India were recorded as beggars 

or vagrants, including children, women, the elderly, and transgender persons. 

(With inputs from agencies) 
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Times Now 

Nagaland Govt Issues Advisory to Identify Child Beggars, Enrol Them in Schools 

https://www.timesnownews.com/education/nagaland-govt-issues-advisory-to-identify-

child-beggars-enrol-them-in-schools-article-152291394 

IANS | Updated Jul 16, 2025, 20:15 IST 

Children aged 3 to 6 years whose parents are engaged in begging and have not enrolled 

their children in pre-school, Anganwadi, or Balvatika centres would also be identified, the 

advisory said. 

In a significant move aimed at protecting the rights of underprivileged children, the 

Directorate of School Education in Nagaland has issued an advisory to identify children 

involved in begging and enrol them into government schools, officials said on 

Wednesday. 

An official said that the Directorate of School Education issued the advisory following the 

advisory issued by the National Human Rights Commission (NHRC) for the protection 

and rehabilitation of impoverished, uneducated children, women, and differently-abled 

individuals engaged in begging. 

The Principal Director, School Education, Shashank Pratap Singh, in his advisory has 

called upon members of Non-Government Organisations (NGOs), Municipal councils, 

town and village councils, churches, student unions and the general public to report 

details of such children to the Child Helpline 1098, enabling their enrollment in the nearest 

government schools. 

According to the official, the Department of School Education specifically seeks to identify 

out-of-school children aged 6 to 14 years who are not enrolled or have dropped out of 

school before completing elementary education, including those found begging. 

All District Education Officers (DEOs), Sub-Divisional Education Officers (SDEOs), and 

Senior SDEOs have been instructed to coordinate with the concerned District Child 

Protection Units and Child Welfare Committees to facilitate the admission of such children 

as per the provisions of the Right to Education Act, 2009, the official said, quoting the 

advisory. 

The NHRC has earlier issued an advisory to the Centre and state governments, and 

Union Territory administrations to develop strategies aimed at eliminating the need for 

begging and enhancing the quality of life for those involved in it. 

The Commission has noted that despite a number of initiatives and welfare programmes 

implemented by both the Centre and state governments, the issue of begging persists 

across the country. 
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As per the 2011 census, there were more than 4.13 lakh beggars and vagrants in India. 

They include women, children, transgender and the elderly who are forced to beg for 

survival, the NHRC had said. 
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Clarion 

Jamaat-e-Islami Hind Slams Demolitions in Assam, Seeks Relief and Judicial Probe 

https://clarionindia.net/jamaat-e-islami-hind-slams-demolitions-in-assam-seeks-relief-

and-judicial-probe/ 

Team Clarion | Date: July 16, 2025 

When bulldozers become the face of governance, democracy and constitutional values 

take a back seat, Jamaat Vice President Malik Motasim Khan says  

NEW DELHI – The country’s premier Muslim organisation, Jamaat-e-Islami Hind (JIH), 

has strongly condemned the ongoing demolition and eviction drives across several 

districts of Assam, calling the actions of the BJP-led state government “inhuman, 

unconstitutional, and communally motivated.” 

In a statement released on Wednesday, JIH Vice President Malik Motasim Khan said the 

large-scale operations have displaced thousands of Bengali-origin Muslim families and 

led to the destruction of vital community and religious infrastructure. 

“The scale and selectivity of these demolitions expose a deeply troubling communal bias 

that has no place in a constitutional democracy,” Khan said. “Families who have lived on 

these lands for 70 to 80 years — possessing voter IDs, Aadhaar cards, and land 

documents — are being evicted without due notice or legal process”, he added. 

Citing field surveys, Khan said approximately 4,000 homes were demolished in Goalpara 

district alone during June and July 2025. Additional demolitions have been reported in 

Pancharatna, Kurshapakhri, Bandarmatha, and Angthihara-Gournagar, with more than 

8,000 families getting affected across Goalpara, Dhubri, and Nalbari districts. 

Religious institutions have also come under attack. At least 20 mosques, over 40 maktabs 

and madrasas, and several Eidgahs have been damaged or razed, deepening the 

distress of already vulnerable communities — many of whom have been repeatedly 

displaced due to river erosion and years of administrative neglect. 

“These are not just demolitions of structures; they are demolitions of dignity, rights, and 

trust,” Khan said, alleging that Muslim-majority settlements were being singled out while 

similarly placed localities belonging to other communities remain untouched. “This 

selective enforcement suggests a clear pattern of communal profiling and misuse of state 

machinery.” 

Khan also pointed to serious procedural violations, claiming that many evictions occurred 

without prior notice. He alleged that even government-allotted pattas (land titles) were 

disregarded and homes bulldozed in areas earmarked for future private or industrial use, 

even as landless local agriculturists remain unregularised. 
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Jamaat-e-Islami Hind put forth a set of urgent demands to both state and central 

authorities to immediately halt all ongoing demolitions and evictions in inhabited areas 

pending a transparent review. Its demands include: 

• Provision of emergency humanitarian aid, including food grains, baby food, medical 

care, tarpaulins, clean water, and sanitation, to be distributed through district authorities 

and disaster management agencies. 

• Time-bound rehabilitation and fair compensation for all displaced families, with priority 

land allotments to eligible landless residents on government land. 

• Formation of an independent judicial or high-powered commission to investigate the 

legality, selectivity, and possible communal profiling involved in the demolition drives, with 

the findings made public. 

• Reconstruction and protection of religious sites — mosques, madrasas, maktabs, and 

Eidgahs — in coordination with local communities, and 

• Strict adherence to legal due process, including written notice, an opportunity to be 

heard, and guaranteed rehabilitation prior to any eviction, in line with constitutional rights 

and existing court orders. 

Khan urged institutions such as the National Human Rights Commission (NHRC), the 

National Commission for Minorities (NCM), and parliamentary committees to conduct 

immediate fact-finding missions and ensure accountability for any violations. 

“When bulldozers become the face of governance, democracy and constitutional values 

take a back seat,” Khan stated. “The role of the state must be to uphold the rule of law 

and provide humane governance, not to inflict collective punishment on the most 

vulnerable sections of society. 
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The Kashmiriyat 

`Every knock feels like him’: Kashmiri man went to sell shawls in 2013, never 

returned; NHRC issues notice 

https://thekashmiriyat.co.uk/every-knock-feels-like-him-kashmiri-man-went-to-sell-

shawls-in-2013-never-returned-nhrc-issues-notice/?noamp=available 

July 16, 2025 by News Desk 

The National Human Rights Commission (NHRC) has issued a final notice to the Jammu 

Kashmir Police over their prolonged inaction in the case of Manzoor Ahmad Kumar, a 

hawker from Kupwara district who went missing under mysterious circumstances while 

working in Punjab more than 12 years ago. 

Manzoor Ahmad, a resident of Zachildar in Dardhaji Rajwar, Kupwara, had travelled to 

Amritsar, Punjab in December 2012 to sell shawls and traditional Kashmiri clothes. 

He was last heard from in February 2013. His family said he was 25 years old at the time 

and had gone to earn a living to support his parents and three younger siblings. He never 

returned. 

His brother, Tanveer Ahmad, who was only eight years old when Manzoor disappeared, 

recalled the trauma that unfolded in the months and years that followed. 

“He had left with a few others who were also selling shawls. After February 17, 2013, no 

one heard from him. The people who accompanied him said he had gone out and never 

came back. We searched for him across Punjab — every week for two weeks we combed 

hospitals, police stations, but there was nothing,” Tanveer told The Kashmiriyat. 

Tanveer, now grown up, said the family continues to live in a state of limbo. “The worst 

part is the uncertainty, whether he’s alive or dead. Every time someone knocks on the 

door, we still think, maybe it’s Manzoor. Every single day, we miss him,” he said, his voice 

quiet. 

Manzoor was the sole breadwinner of the family. “After he vanished, our entire life 

collapsed. He had taken on the responsibility of the family. My father’s health deteriorated 

from the shock, my mother hasn’t slept properly in years,” Tanveer said. 

Manzoor’s mother, recalling her last conversation with her son, told The Kashmiriyat, “It 

was February 17, 2013. He called to ask how I was doing. He said, ‘Ammi, I’ll be home in 

a few days. I’ve sold most of the shawls.’ He sounded tired but calm. That was the last 

time I heard his voice.” 

She added, “No mother should have to live like this, wondering if her child is cold, hungry, 

hurt, or buried somewhere far away. Sometimes, in dreams, I still see him standing at the 

door with a bag of shawls.” 
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The case was initially taken up by the now-defunct Jammu Kashmir State Human Rights 

Commission (JKSHRC), following a petition filed by RTI activist and lawyer Rasikh Rasool 

Bhat. After the JKSHRC ceased to function following the 2019 reorganization of Jammu 

and Kashmir, the matter was transferred to the NHRC. 

In a series of directives, the NHRC instructed the Senior Superintendent of Police (SSP), 

Handwara, to submit a comprehensive report by January 17, 2024. When no meaningful 

response was received, aside from a forwarding letter, a reminder was issued on 

November 6, 2024. 

With the investigation still stagnant, the NHRC has now issued a final four-week deadline, 

warning that failure to comply may result in action under Section 13 of the Protection of 

Human Rights Act, 1993, including summoning the SSP in person. 

“This is a serious lapse in accountability,” rights activist and lawyer Rasikh Rasool Bhat 

told The Kashmiriyat. “The family has waited over 12 years for answers. This is not just 

about one missing man, it’s about the right to dignity and justice,” he said. “The least the 

authorities can do now is fulfill their legal and moral obligation to investigate.” 
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Greater Kashmir 

Disappearance of Handwara resident in Punjab in 2013: NHRC pulls up authorities, 

issues notice 

The missing individual, Manzoor Ahmad Kumar, a resident of Dardhaji Rajwar in the 

frontier district of Handwara, had left home in March 2013 to earn a livelihood in Amritsar, 

Punjab, where he worked as a door-to-door shawl vendor 

https://www.greaterkashmir.com/kashmir/disappearance-of-handwara-resident-in-

punjab-in-2013-nhrc-pulls-up-authorities-issues-notice/ 

SHABIR IBN YUSUF 

July 17, 2025 12:08 am 

 Srinagar, Jul 16: The National Human Rights Commission (NHRC) has issued a notice 

to the authorities in J&K, expressing dissatisfaction over their prolonged inaction in the 

mysterious disappearance of a Kashmiri shawl vendor, who went missing in Punjab more 

than 12 years ago. 

The missing individual, Manzoor Ahmad Kumar, a resident of Dardhaji Rajwar in the 

frontier district of Handwara, had left home in March 2013 to earn a livelihood in Amritsar, 

Punjab, where he worked as a door-to-door shawl vendor. On March 19, 2013, Kumar 

was last seen in Amritsar. Since then, there has been no communication or trace of his 

whereabouts, leaving his family in a state of anguish and uncertainty for over a decade. 

The disappearance of Kumar initially drew the attention of the now-defunct Jammu and 

Kashmir State Human Rights Commission (JKSHRC), following a formal complaint by 

Rasikh Rasool Bhat, a  RTI activist and lawyer from Handwara. However, after the 

reorganization of Jammu and Kashmir into a Union Territory in 2019, the JKSHRC was 

dissolved, leading to the case being transferred to the National Human Rights 

Commission (NHRC) in Delhi. 

Since taking charge of the case, the NHRC has issued several directives to ensure 

accountability and transparency in the investigation. On October 17, 2023, the NHRC 

instructed the Senior Superintendent of Police (SSP), Handwara, to submit a detailed 

report outlining investigative steps taken, if any. However, the response received was 

limited to a superficial forwarding letter with no substantial update on the investigation’s 

status. 

Subsequently, a reminder notice was sent on November 6, 2024, but the authorities again 

failed to provide meaningful information, reflecting what the Commission described as a 

“disturbing level of apathy” in a case involving potential human rights violations. 

Now, in its latest and final notice issued in July 2025, the NHRC has given the authorities 

a four-week deadline to submit the pending report. The Commission has warned that 

failure to comply may invoke its powers under Section 13 of the Protection of Human 
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Rights Act, 1993, which includes summoning officials in person and initiating legal 

proceedings for non-compliance. For Manzoor’s family, the 12-year-long ordeal has been 

one of grief, silence, and unanswered questions. His elderly parents and siblings have 

repeatedly reached out to local authorities, political representatives, and human rights 

bodies, but to no avail. “This is not merely a procedural lapse; it is a complete erosion of 

institutional responsibility,” said Rasikh Rasool Bhat, who continues to legally represent 

the family and advocate for accountability. “For over a decade, the family has been forced 

to live in limbo. Their right to truth, justice, and dignity has been systematically denied.” 

Bhat stressed that the disappearance should not be treated as an isolated incident but 

rather as a broader human rights concern, especially given the vulnerabilities faced by 

migrant workers and hawkers who often operate without any safety net or formal 

registration in other states. 
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Telangana Today 

NHRC to hold open inquiry into Pedda Dhanwada farmer-police clash on July 28 

The NHRC will hold an open inquiry on July 28 into alleged police excesses against 

farmers protesting an ethanol plant at Pedda Dhanwada. The Commission has directed 

the Telangana government to facilitate depositions and submit an action taken report 

within a week 

https://telanganatoday.com/nhrc-to-hold-open-inquiry-into-pedda-dhanwada-farmer-

police-clash-on-july-28 

By Telangana Today 

Published Date - 16 July 2025, 09:03 PM 

Hyderabad: The National Human Rights Commission (NHRC) will conduct an open 

inquiry into the Pedda Dhanwada incident in Hyderabad on July 28. 

The Commission was approached by an advocate, I Rama Rao, who alleged that the 

police registered false cases and let loose a reign of terror against farmers agitating 

against the setting up of an ethanol factory on their lands. 

The NHRC, in its communication to the Telangana government, asked it to ensure that 

all those connected to the agitation could depose before the commission and to make 

necessary arrangements. 

The Commission asked Chief Secretary K Ramakrishna Rao and DGP Dr Jithendar to 

submit an action taken report within a week. 
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Times of India 

Pregnant woman’s death: NHRC pulls up govt for not paying relief to kin 

https://timesofindia.indiatimes.com/city/bhubaneswar/pregnant-womans-death-nhrc-

pulls-up-govt-for-not-paying-relief-to-kin/articleshow/122588151.cms 

Jul 16, 2025, 11.25 PM IST 

Cuttack: The National Human Rights Commission (NHRC) has pulled up the Odisha govt 

for failing to pay compensation to the family of a 32-year-old pregnant woman who died 

allegedly due to medical negligence two days after her release from jail custody in 

Rayagada district in 2023. 

In a fresh order dated July 14, 2025, the commission expressed dissatisfaction over the 

non-compliance of its earlier directive issued on Dec 5, 2024, where it had directed the 

chief secretary to pay a compensation of Rs 2 lakh to the next of kin of the deceased, 

Manorama Dongori, within six weeks. 

The NHRC noted that only forwarding letters had been received from the authorities 

concerned, with no proof of payment or compliance report. "The compliance report, along 

with proof of payment, is still awaited," the commission stated, directing the chief 

secretary to submit the required documents within four weeks, by Aug 21, 2025. 

The case relates to a complaint filed by Jeypore-based human rights activist and 

advocate Anup Kumar Patro on Jan 14, 2023, alleging that Dongori, who was nine months 

pregnant, was arrested during a protest and subsequently denied adequate medical 

attention while in custody. She died on Jan 14, 2023, two days after her release from jail. 

The commission had earlier reviewed preliminary reports submitted by local authorities 

but found them insufficient. A medical expert on NHRC's panel, after reviewing the 

documents, stated that it was unclear whether the woman had received appropriate 

treatment while in custody. The expert recommended submission of the full set of medical 

treatment records and a legible post-mortem report to determine the cause of death. 

In light of the incomplete submissions, the commission had directed the Rayagada SP to 

furnish the required documents within four weeks, which also remain pending. 

The NHRC has now reiterated its demand for compliance and submission of the full 

report, including the compensation proof and medical records, for further consideration. 

The commission has warned that failure to comply will invite coercive action under 

Section 13 of the Protection of Human Rights Act, 1993. 
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